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Chief General Manager Telecom, Sanchar Ehavan, Nampally 
road, Abids, Hyd. 

The Director General, Department of Telecom, Sanchar Bhavan, 
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'j.A.No. 61/95 	- 
O.A.No• 1458/93 	 Date of Order; 24.8.95 

Iper Hon 'ble Shri A.B.Gorthi, bmber, r(Amn.) I 

Heard Mr.Krishna Devan, learned counsel for 

- 	 the applicabt and Nr.N.R.Devraj, learned s.anding counsel 

for the respondents. 

Review applicof applicants similarly situated 

as the Review Applicant herein were disposed of with the 

folltowing observations ;- 

3. 	" it is evident that the resndents chose to 

allow nat, fixation to emolovees promoted under PTEP/BCR 
by giving them the benefit of pay fixation under FR 22 C. 

It will therefore be open to them to examine whether in 

the case of promotions under the selection grade system 

also the employees given selection grade should be given 

the benefit of pay fixation under FR 22 C. This would 

meet the principleCjof equity and equal dispensation of 

justice." 

Accordingly this Review Petition is also 

disposed of with the abee observaion as contained in 

above para No.3. No order as to costs. 

A.B.GOItHI ) 
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Dated; 24th Mxgyst, 1995 Menber(Adrrn.) 

C Dictated in Open Court 
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COMPARED BY 

- INTHE CENTRAL 	 TP.I:7NL 
HYDERAf3\D BENCH AT HYDERA37D. 

HON' BLE MR. A. B. GORTHI, AtThiINIST- 
TItlE MEMBER. 

KON'ELE 

L 14EMEE. 

DATED 	 . 

M.A./R.A./C.A.NO 

IN 

O.ANO. 

(flq, 

ADMITTED AND INTERIM DIRECTIOTg ISSLTED. 

ALLOWE..... 

DISPOSED OF WITH LtRECTIONS. 

DISMISSI D. 

DISMISSE\s WITHDäAWN. 

DtSMISSED 	DEFAULT. 

ORDERED/RE 

NO ORDER AS TO COSTS.' 
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